FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR DEE CEE COAL CARRIERS PRIVATE
LIMITED OPERATING IN TRANSPORTATION AND LOGISTICS INDUSTRY (OPERATING IN
COAL MINES FOR TRANSPORTATION OF COAL AND OB REMOVAL) AT CHHATTISGARH AND
MADHYA PRADESH

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

S.No. | sy o) TR
1. | Name of the corporate debtor along
with PAN & CIN/ LLP No.

____RELEVANT PARTICULARS

Dee Cee Coal Carriers Private Limited
PAN: AACCD9006G
CIN: U10101DL2008PTC177579

2. | Address of the registered office

S-193, Pandav Nagar, East Delhi, New Delhi,
India, 110092

3, URL of website

No active website exists

4, | Details of place where rﬁé}dir-ivt?cif fixed
assets are located

No Fixed Assets made available to RP by the
Suspended Director

5 | Installed capacity of main products/
services

N.A.

6. | Quantity and value of main products/
services sold in last financial year

As per the Audited Financial Statement for the
Financial year 2023-2024 and 2024-25, Revenue
from operation was _Nil

Nil

7. | Number of employees/ workmen

8 Further details including last available
financial statements (with schedules)
of two years, lists of creditors are
‘available at URL:

Further details can be sought through an email
on cirpdccoall @gmail.com

0 Eligibility for resolution applicants
under section 25(2)(h) of the Code is
avallable at URL:

Eligibility criteria for prospective resolution
applicant can be obtained through an email to
the RP on cirpdccoall@gmail.com

| plans

10, | Last date for receipt of expression of | 13.02.2026
ol Interest
11, | Date of issue of provisional list of | 23.02.2026
| prospective resolution applicants
12. | Last date for submission of objections | 28.02.2026
to provisional list
13, | Date of issue of final list of prospective | 10.03.2026
resolution applicants
14, | Date of issue of information | 15.03.2026
memorandum, evaluation matrix and
request for resolution plans to
| prospective resolution applicants
15, | Last date for submission of resolution | 14.04.2026

16, | Process email Id to submit Expression

| of Interest

Cirpdccoall@gmail.com

17, | Details of the corporate debtor's
registration status as MSME

Copy of Udyog Aadhaar Memorandum (UAM)
certificate provided by Suspended Director was
valid till 30.06.2022 and no further update
provided by the Suspended Director.

RS &
o

Date: 29.01,2026
Place: New Delhl

IBBI/IPA-001/IP-P00737/2017-18/11234
KBDS & Co, 808,Eros Apartment,

56 Nehru Place, New Delhi-110019

AFA Valid till: 31,12.2026

For M/s. Dee Cee Coal Carriers Private Limited
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FINANCIAL EXPRESS

SM FG ' SMFG Indla Home Flnance CO. Ltd- . SMEG SMFG Ind|a Home F|nance co. Ltd. bl Form No. 14 [See Regulation-33 (2)
(Grihashalk ti| Corporate Off. : 503 & 504, 5 Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051 Grihashalkti| corporate off. : 503 & 504, 5 Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051. Bv Read. A/D. Dasti failing which by Publication
Py Ak, M Vi Regd. Off. : Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai - 600116, TN e e s Regd. Off. : Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai — 600116, TN [ y gd. L g y :
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES OFFICE OF THE RECOVERY OFFICER-I/I
E-AUCTION SALE NOTICE OF 15 DAYS FOR SALE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND E-AUCTION SALE NOTICE OF 30 DAYS FOR SALE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND RECONSTRUCTION DEBTS RECOVERY TRIBUNAL DELHI ([]HT ]}
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISION TO RULE 8(6) OF THE
PROVISION TO RULE 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002. . SECURITY INTEREST (ENFORCEMENT) RULES, 2002. 4th Floor, Jeevan Tara Building, Parliament Street,
Notice is hereby given to the Public in General and in particular to the Borrower(s) and Guarantor(s) that the below listed Notice is hereby given to the Public in General and in particular to the Borrower(s) and Guarantor(s) that the below listed immovable properties New Delhi-110001
immovable properties ("Secured Assets’) mortgaged / charged to the Secured Creditor, the Possession of which has been taken (“Secured Assets”) mortgaged / charged to the Secured Creditor, the Possession of which has been taken by the Authorised Officer of SMFG
by the Authorised Officer of SMFG India Home Finance Co. Ltd. (hereinafter referred to as SMHFC) (“Secured Creditor”), will India Home Finance Co. Ltd. (hereinafter referred to as SMHFC) (“Secured Creditor”), will be sold on “As is where is”, “As is what is” and DEMAND NOTICE
be sold on “As is where is”, “As is what is” and “Whatever there is” on the date and time mentioned herein below, for recovery “Whatever there is” on the date and time mentioned herein below, for recovery of the dues mentioned herein below and further interest and
of the dues mentioned herein below and further interest and other expenses thereon till date of realization, due to SMHFC Secured other expenses thereon till date of realization, due to SMHFC Secured Creditor from the Borrower(s) and Guarantor(s) mentioned herein below. NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS
Creditor from the Borrower(s) and Guarantor(s) mentioned herein below. Reserve Price - & BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE
Reserve Price:[ e | Date of SR . . PRDG ) S TO THE INCOME TAX ACT, 1961,
SI.| Name of the Borrower(s) L ) 4 Borrower(s) Description of the Properties Earnest Money| Time of EMD e
No. . . L RCI248/2025 07-11-2025
No / Guarantor(s) LAN Description of the Properties Earnest Money| Time of EMD / Guarantor(s) LAN Deposit: | E-Auction |Submission
' Deposit: | E-Auction |Submission - — - STATE BANK OF INDIA (E-STATE BANK OF PATIALA)
— _ — an No. - esidential Property Known As Anand Estate Flat No. s Floor s.
Lan No. - 610839211295144 | A Residential House Measuring 50 Sq.Yards Cosisting |~ Rs. |, 00 »00c 600107210414346 | Admesuring 258.63 Sq Yds or 216.32 Sq. Mirs. Having Covered Area 167 | 1,96,20,000/- Versus RITESH KUMAR SINGH
of Khasra No. 18, Situated Ai Vill. Mohammadpur Lala | 10,60,000/- : : hts With Ded - 09.03.2026
1. Nitin Surender Singh, - 19, ol . : p 19U, at 11.00 1. Anuj Goyal Sq Mtrs. Without Terrace/Roof Rights With Dedicated One Parking Area at 11.00 To,
11 Wio. Surender Singh Pargana Tehsil & Distt. Meerut, East: House Other, AMto | 23-02:2026 1. | 2. AnnuGoyal | (For Sake of Brevity Herein After Collectively Referred To As The Said Ao | 07032026 (CD1) RITESH KUMAR SINGH S/0 DINESH PRASAD SINGH, PROP, OF WIS
8 Darshan Kanr West: 12 Fit Wide Road, North: House of Pitam, | Rs.1,06,000 | o100 pm 3. Raj Rani Goyal | Porionof Buit-Up Freehold Property Bearing Plot No Measuring 2069 Sg | RS 19620001 A52 ROHAN ENTERPRISES, R/C 19AAND 188, SECOND FLOOR KHUSHI RAM
South: Plot Others. 4. W/s. Goyal Yads Block-E Known As 16/849, Comprised In Khasra No. 397/2 Situated ' PARK UTTAM NAGAR NEW DELHI-110059
Details terms and conditions of the sale are as below and the details are also provided in our/secured creditor's website at Industries At Western Extension Area Joshi Road Karol Bagh Dethi - 110005. Also At RIO HOUSE NO. 63, MATIALA VILLAGE, UITTAM NAGAR, NEW
th_e following link website addre§s (https://B|dDea-|_|n and https;//www,gnhasha}kn_com/pdf/E-Auctlon.pdf) The_ Intending Details terms and conditions of the sale are as below and the details are also provided in our/secured creditor's website at the following link website address DELHI 110054,
Bidders can also contact : Ashish Kaushal, on his Mob. No. 8527134222, E-mail : Ashish.Kaushal@grihashakti.com, and (https://BidDeal.in and https://www.grihashakti.com/pdf/E-Auction.pdf) The Intending Bidders can also contact : Ashish Kaushal, on his Mob. No. This is 1o notify that s per the Recovery Certificate issued in pursuance of
Mr. Niloy Dey, on his Mob. 8655619157, E-mail: Niloy.Dey @grihashakti.com Sd/- 8527134222, E-mail : Ashish.Kaushal@grihashakti.com, and Mr. Niloy Dey, on his Mob. 8655619157, E-mail: Niloy.Dey@grihashakticom o arders passed by the Presiding Officer, DEBTS RECOVERY TRIBUNAL DELHI
Place : Meerut, Uttar Pradesh Authorized Officer, Place : Delhi Authorized Officer, (DRT 1) in OA536/2016 an amownt of Rs. 2313514.97 along with pendentellite
Date : 28.01.2026 SMFG INDIA HOME FINANCE CO. LTD. Date : 28.01.2026 SMFG INDIA HOME FINANCE CO. LTD. and fulure interest (@ 12.15% Simple Interest Yearly w.af 01082016

realization and costs of Rs. 14,000 [ Rupees Fourteen Thousand Only) has
become due against you (Jainthy and severaliviFully! Limded)

2 You are hareby direcied fo pay the-above sum within 15 days ofthe recaipts of
Ihe natice, fading which the recoveny shall B made in accordance with the

DEMAND NOTICE

Yhereas the Suthomzed Officer of Assat Raconsiruction Company {intdia) Limibed { 258ng in capaciy as Trusles far the bedow mertaned Trusls)
(hereirafter raferrad to s "ARCIL") is incomporated under the companies Act, 1956 and regislered as an Azzal Reconstnecton Company with he
Raserve Bank of India of Secunszation and Reconstruction of Financial assets and Endforcement of security inferast Act, 2002 {hareinafier refared
I @5 *the SARFAES| Act) arel whereas the Borowar | Co-Bomowers as menfioned in Column N, 2 of he betow mentioned chart obiained loan

o Regd. 031.. 8* Floor, ketriksh Bhawan, 22, ILG Marg, New Balhi-110000, Phe 011-23357171, 23357172, 23705414, Web.: www.pebhoesieg.com g % g
fror IFL- Home Finance Lid., iha Crigiral Lencers and whereas ARCIL kas scquired (he inancial assats miating to the laan accounts manboned "-Eijpl‘thnLuhg BRANCH ADD: 3JRD FLOOR, MUNICIPAL NO- 4, ZODIAC CENTRAL, GANDHI ROAD, NARDEV SHASTRI MARG, Recovery of Debts Lue to Banks and Financial Institutions Act, 1993 and Rules
I'rirenﬁln-.'.- andl.'.'nelgt'e-lasgﬁ:ﬂﬁ.l:-emg:lf'ese:::.lre:lﬁefgn:rmaehlneﬁ.fgﬁﬁ. E'-.ﬂ.ﬂl.anr.iinexer:isenfp:w.era:Hdehmd-Jndersgﬂaﬂ13-:2_“:-‘. Finance Liited SSION NOTICE HUUT PROPERTIES Ihera under.
the sald Act read with Rule 2 of the security inierest (Enforcement) Rules 2002, issued demand notce caling ugon the Bomowers | Co-Bomowars --_— 3. You are hereby ordered 1o declars on an affidavit the parliculars of vours
S TR TRtk DRI, J0 TSRy RIS T St 7 U N I TN TS OOy 5 s o el i thargas the undersigned :Ie=ni;|Ethe futhgrised Gfficer of ihe PNB Hl:-usirs;r_ilnazrﬁ"&t.d undar the Securitisation and Reconstruction of FIF-HF':iﬁ"J FEmp s mfﬁi the nixt date of hearing
e ntices coult not be served upan some of them for warous reasons hssets & In compliance of Bule B(1) of Enforcement of Sacurily Inerest Act, 2002 and In exercise of povers conterred under section 13412) ) '
Mama of Trust: Arc - Trust-2026- 015 read vﬁllth Aule g"cd EE Ee:urq-,-tlrﬂergs: -'LEnh:lrl;emsr!n:] Hl.ﬁs 20 ﬁE issuad I_'i'EHIar{] '-Iulil':uiﬁi 'D.!E]Lh?:l dazlﬁmgn{lnunéglteaﬂn?lngheach H[!g%ll‘l‘f :ahln;l 4, You are harsby ordersd [o appear bafora the undersigned on 30/01/2026 at
' span the respective bamawer's b repay the amount as mentioned against each accaunt within 60 days from the noticeds)/ date of rece .2 Sk
&m& Demand Notice Date £ Amount - ﬁm#ﬂmﬂflhm _ - HI tha said nﬁﬁm‘ﬁ_ The I::'E-rr-::wgr.'s Egﬁl:'lli'rg 13:iiﬂrj Iu;ﬂpﬂﬂhu amuugntilll h'n:?e is herehy g'n.ler: fo the l?-:lrrnwar.-'s anil fha Fll:tl|i|.'.'il'lr eneral 1 Hj Ii'll:IE 10: 30 a.m. for further procaedings.
Guaranior's! LAN No.'s 05-Jan-2026, Rs 2348001 41/- | AR thai pieca end parcel of tha properdy being: Plot Na.BS upper Ground underzigned has tsken possession of the property'ies descrbed herein below in exercise poawers confesred on himher under Section 1344) of 5. In addition to the surm aforesasd, you will be atsa ba kable to pay:
———————=————— (Ryraps Twenly Three Lakh Forty [Floor Back Lhs Side. biock- 3 khasra Ko, 1717371 vilaos Razapur Khurd, the sawl Act raad with Rule & of the said Rules anthe dites menticned against each actaumt, ; ; : e . S
: glgngﬁﬁ ;.Er“ ﬁ?ﬁ'&; Elaht Thousand Elght Rundsid Ore |monan Gassen utam Nagarwest Delhi- 110050 Aes Admeasiring in 5 Tpﬁlnnrrg.hl,lrgrﬁ in ‘a’q'f,s“'ﬁr g.l-u':__l| r[-lrIEE EuuLn: in I_I;,|an|ar:|l II-EI ?e;et-Thcn;lnune nnt|1_|:| Ideal -.~.Li1h the property/ies and any ug:_|||_|l|1-||;| I-J.-.'nh the pr'ﬂptl':l-;[}liﬁﬂ {a) Such interests as i payatie for the peniod commencing immediately after
sl v el ae : 3.I-'IJI:F5E_~:_.T-I;T _..'.E '.:hf"ﬂ _DII_'II FF,E’“’{T:I""_""S‘fhfm;ﬂfﬂf“f“{ﬁ—m-?ffwnﬂﬁfﬂmu : |'|:| WEN [ SRIRIECT 10 ke Change X CQEITH] FIndnGE LICL,, P 1E I'II!'.IIJII'I SN mn Efﬂﬁ.‘. ISR @5 [r 10an ijl_i-rE‘HI'I'{IIi'l. B DOrriwerTs atigmoin mmﬂﬁ"ﬂﬁ urthﬁﬂﬁn'ﬁﬂatﬂ.l.ﬂ};ﬂ[ﬁﬂjﬂﬂ prDD'E-E:EiPrgE.
Mr. Nitin Kurrar Lﬂp‘-‘.ml 05-Jan-2026, Rs. 2290271791 AL Ihé:g.‘f“.-ﬁ'ﬂ.‘- and parcel Ullr '.“lFr'iruD-El'-“e-' L'r:rig-lr _'Llrl!_-". Mg 180T Iower- '-I'?"."*-‘-I-!ﬂﬂtﬂ? :ﬂvl:s:“ AL “M“ﬂu%ir'! goclanss ol e A %?ﬁg"ﬂ' time avaifable, o redeem the secured assels. (b} All sosts, charges and expenses ncurred in respact of the sarvice of this
L?ﬁéﬁiﬁrg?:.h%iel Ellﬁr Trl'?::{l?;'aé Tr'DE-IHIﬂr!;Jl:-:l:ILSEEHJ'J-IE?['TBUIEE ?E'E‘EE!DJ .ﬂ.I:rI;;' ﬁ%d%lnls;ie::ﬁlﬂg JIE:EL hE’rf sﬁrgléj{?ﬁ'y‘;;ﬁgg;;aggrﬂ:: w hmwuﬂu ¥ % éw mﬁ%ggﬂ Fﬁ%lﬂ Description 0f The Property/les Morigaged rofice and warrants and other processes and all ofher procesdmgs taken for
spect Mo IL103TT283) | Rupess & Saventy ine Palss Oriy] [Campat_ AreaProperty frea; 6700 50400 recovering the amoent due.
B RS e o T S o e i TR HOU/DER! | M Anil Kumar |14.102025) RE1.7B.205.07/ | 2401206 Al That Progerty Maving Kiiata No.&12(Fagll ear 1414- Given undermyhand and he seaof the Tbunal, onthis dale 0714112025
hapt bl Al : el |yl e og inky dadnd Nl S e S e 0815/ | Sond (Borrower) & Aupees Eleven | (Symbalic) { 1419, Khasra Mo 119, Mearusing Area {13 0 mits, Mauza AVES LNOETITY ERid an e S O e | RRunal, aniie ke .
Singh Mirs. Palendes BKaur | (Rupsas Twerdy Four Lakh Twandy (Vilags Maliala. Feran Garden,bloc B-1, {shiva Enclava) Uttam Magar 237600 Wrs. Reeta Soni L eventy Eight Palin Matharwala. Parnana Pachwi Daan, Tahsil Vasnanar
{Prospect Mo IL10380005) | One Thousand Twe Hundred Rty (e Delhi 110058 Areg Admeasuring (in 5q. FL): Propedy Type: EE’ 11:5-Eurmmr} Thoatand Two Dahiradan. uﬂahma@ﬂ india. Bounded As * Morl "LE%H'F RAVINDER KUMAR TOMAR
- R.uﬁza &;:;H; Un;:;:';;edznly:- ifllia:-le, Aras, ;amerl.;r;lﬁapeg.n:ea:ais; EE HQH.EEF - Dehradun Humﬁd Hmelgrﬂu @} Erljln I'r-.ﬁrr ﬁha"g‘us'dﬁ #.-'Iea's!urmg?j?? E|ﬂ|'; -B!‘:uﬂl Iﬁarlfﬁ Recovery Officer-|
[ VI -nghi, MF WEET ! ari- 3 5.. i = EH:E an Flar":la oropes S " Bring = .pan n BNER FalER . .rr BN, o8 BASLINIE] - 50, x asi jn DEETE HE': U?ERT TH'BU".M_ DELH! DRT 1
Chaudbany, M. Sumira (Rupess Saven Lakh Fifty Mine  [Piotng, 30, admeasudng A5 sq mirs. oufof Khasrang, 2133 and 7142 shusmed Dues As On huri Atar §|n b, Side Measunn ‘.?EE'J Fi West @ 12 F Wide ( )
Dy |P':~¢¢pnd Mo mwﬁ-d ru.rz 'rlll,.-r|;1n:|3 sTm Six  |al Owarkapun ﬁ]‘(ﬂﬂmﬂmmﬁj{umag:{: Meerul, Utkar Pradesh 250002 A W-I\l 10,2025 F‘.ass.;ﬁve*.sil:h.l;I Measuring 32 25 Ft
IL10403713) Rupees & Forty Five Paise Only) |AdmeasangiinSa FLY Property Type! A Admaasuring Propary Anear 32 HOU/DEHS | To All The Legal |10.10.2025| Rs226.056~ | 24.01, 2036 | Khata No. 2076 (Fasli Year 1300-1404). Khasra No 1026 Min,
rr.-'r. Eq&'faraz I]F“_t:-ufun-zqriﬁ. R 1099445.77)- EI Irkal pi-au:slt.;rs:l pﬁlr:el of the r:l?zsg%r:‘,' bsing H&si:h:—nlial Flgt o, 3TF, glﬂ!g I:'i I-t%irrlﬂi Iiaﬂldu A i T&Hﬁ? F:ll,-h'ﬂ I'.-'ulﬂrlm| {Symbalic) Ii':l.-'luaﬁuridr-; Araa ﬂﬁ r:'E tiI:‘-q. r~11ﬁmr:1ﬂzmu:auia ‘I.i'-{rﬂrll_EF;r iEHH.
s, Shahnaz {Rupees Ten Lakh Minety Mg |Block-137, Sactor-MU-02, ares 23,76 sq. mirs., Greater Youda, Gautam el Sin enty Six Thousa achwadoon, Dehradun, r . India, ;
[Prospact Mo IL1041118T7) Thuuilmu Four H.Jr':ﬂ!'E;:I FETI-.-“Fui-.-u Budn Magar, U. P 201510 Area I'.r.llre-ﬂs:nng (in Sg. FL) Property Type: B.0.; 1Eurrﬁg&] &iﬂrs Hing Hundred Fi ounded As - Norfh ; I"n:-ue.ra.r {0 Seller. Side I'l."iea.'un'l-:l 30 F .
D o S | S e i VldCe| oAk R OUIE L
br, Miohd Afzar 05-tan-2026, Re 3282471,621-  |Al thal piece and parcel of the propery baing: Plol Mo 266 ol Back phis Fi ':'IBHI;L&WI'I i Mr_lﬂékﬁh Sirka h'll;'asl:llrir:q ?D' A gt INVITETION FOR EXPRESSION OF INTEREST FOR
I e Apsara See | (Rupoes Thidt kf Exghly Two [Migse Pyl Ho- 104 gall Mo, K 0,792 And Ta% wllags Nawada, _ S acir .
B orks Proapact o || Thcanc o o Saveets” | S Magdr o Ragar Dl 10058 Aree Adpacasurse . S P ROUTER7 | Al The Toggl (102005 ReB8IBSIAT- |LTL20 Midenial Houge On Knagr o 1200, Neseyrinn e DEE CEE COAL CARRIERS PRIVATE LIMITED
|L1%-ﬂ1ﬂ i Cne Rupeas & Sisty Two Paiss 'EII'I{.'_I Pm'Typa:Eahath_?ﬂu'ea.Eamel Araa Proparty b L‘Tu"ﬁEE.ﬂﬂ:l.'}:l aﬁnﬁaq-lﬁ?d & H“E.irl'm! Hr:':ﬁh I E_F.I'Iil:lllu ,Eﬁ ﬂmt‘[ {Symbalic) Ilf'gicl:}'.'r?e ql."an}155: ?IF%HJEIE" EI'_.':- r;fﬁm E’E‘nﬁn“i?ﬂg%;walbﬂl'hﬂr%'ﬁ; OPERATING IN TRANSPORTATION AND LOGISTICS INDUSTRY {OPERATING N COAL MINES FOR
r Heer:ai Kumar [_ﬁ-..i:n.zﬂiﬁ, HE.‘ID‘EES‘-!I].'QL Al Ir-.alpeneandpar-:_re::fIheprnnenyaein?:PanniHm]‘U_i'1ﬁilLalEdE‘- HHI‘Q}DEI-I,.' h{Enangr] Mis, Hiea Thousand Five LHla h_ham;l: India, ﬂlﬂﬂ%]r'?r I?udia. Eﬁi;ﬁdﬂ' Ag I'uh;rtI TRANSPORTATION OF COAL AND OB REMOVAL) AT CHHATTISGARH AND MADHYA PRADESH
Mr. Beer Sngh, Mrs, {Rupess Tar Lakh Fifty Three  Maya City Aanekl Helampur Pargana Rooreee Tehsil and Distnct ! [ Miadhu Khosla ’E:En- HquEﬂﬁnyﬁrﬁd T8 F1 Common Passage, Side Measunng 54.42 Ft, Sout (Under sub-raguiation (1] of regulation 36A of the Insalvency and Bankruptcy Board of India
e | Pinae At SRkl ol [T dpar i R A Al Y L oep Y, 50 | Takanay khosts Ol Dues A on 5~?”ﬁer“%ﬁugﬁ%gr§i§e Heaching 856 FL West Propary (Insohvancy Rasolution Procass far Corporste Persons) Regutatians, 2016)
upeas And Ninaty Paisa Only) | Type:Anea_Admeasunng Property Area: b 0 E| u Lommon Passape, Side Measuring 38.58 H, : wrly ] ;
Mr, Panchi Ram, e, Davraj|  05=-Jan-2026, R 240815154 A thai plece and pancel af the propeny being: Flot Mo P-34 Sed Floor Back Denradun {Co-Barrower} 10.2025 (H (Rhers, Side Measunng 34 58 =]
hﬁm Shanumlﬁrﬁlﬁs Ran- _I:_Efpu;usdTEuul %;;Ljalfa Eigh hh%j-é:as;nﬂuuﬁ?ﬂ.;-'fl Eli-ﬁ:n 1;9 Ed:u:- dL:-Lm::uk_va Fi_aa-é F‘i!g;.- 2, ::m.r_ta I-lﬂulé."znaﬁﬂ.f rTrn'mﬁmll al |10.10.2026 ﬂﬁ.ﬁ,uﬁ_ﬂf&g{l!- 15?.01&%?_2? E-:Fjiu:lmmal Pf:.]: Mo G:j:] S%:ﬁkﬁy, ‘5-|I3::1'|I ".|'1I['£I I:?El_lllitnlnr. IF""IEEE - FRER L NN AICLI LAE —
t L und - . - Uttam Nz 5 fin 5q. FL): eir g Shri upees en ic) | 2 Maasyring Area , Rhasra No, lage Salempuer ; @ ate ;
. | Ripacs  Fiy Four Paine onlyy | Type:Saatie. Ares Camt At Proparty e B B0 40800 1158031 | Dharmendra Lak Twive Thousand| T |Gt 3 Bargana Hacie Haridwar, Uttarakhand, India, : mwf,ﬂf& é‘lﬂr.pf{ﬁgemm tone ::; :_:J:g;;uuﬂ;‘lm Private Limiled
Mir. Karan Kumar Rans 05-Jan-2026, Rs. 6854690 33(-  |Al that pieca and parcel of the property being: FF wio roaf rights in part of DHEIIE‘HHH H'{ﬂmﬂ:iﬁnﬂﬁﬁgﬂ 'l'hrereilggneiured Lh'll‘g; %g?ﬁﬁgusﬂkmpq r;h :Eﬂg{ﬂ] ﬂ!g!jn'rulr'lillrl:llﬁ %'EEFIIE ;’l’iﬁas‘lé!ﬂrﬁ : ' Em,'m 0101DL2008PTC1 77570
W, Darmender Kumar | (Rupees Sixty Eight Lakh Fifty Four [Property bearing No. CA-8302. CAT. LIG, area measurng &( sq. yds Devi (Co-Borrower) HE' Dues an Wide Foad, Side Measuring 5’3 Ft, “?851.: Pt Ufﬁlﬂﬁfé. Shde i ; - - : . - n
Mrs: aﬁunﬂalﬂnﬂiﬁﬁa]mc: 2 leusmq Six #-u;n.g H“%L %:ualgn:fl in Tagare ':Efjdeh hi-r [‘-lepl_-; 1:_|I'JJ£.- .ﬂrx_elr% Admeasiring (in g Hd.ﬂ'&_m,ms Measuring 20 Fi A 2. | Address of the regéstered office 5-193, Pandav Nagar, East Defi, New Delhi,
0 Rugeas & Minety Three Paisa Oniyl |FE.k Propary Typa: Buif_Lip_Area Propery Area: T20 3 % 7 India, 110042
Wi Aok Kumar Shees D6-Jan-2026, Rs.1901058.73/- | AD Il peace and parcel of he progerly being: Bull-g properly beanng PLAGE:- DEHRADUMN, DATE:- 28.01.2026 50/- AUTHDRIZED OFFICER, PNB HOUSING FINANCE LIMITED T TR e i e e
Brishma Erlerpriss o (Rupeas Menatsan Lakh One Mo, 4128- 4128, meaasunng 35 50 Yos, Waed heg, XV sluabed al Mandi - - -
Ei-;-:s:. EBH‘"H_S*i ﬁ'-zaa-r E':] E-:usalcsuire H.J.I_r'-ruil'er&:lplfeiﬁ‘y' I:::‘E-u ;iaseﬁir.h&ﬂn.TPal'ﬁr Ganj, Mew Delhi 1 r] 0055 .ﬁ.;ea A-:Irngasuri-'lg [in 5g. 4. |Details of place whare majority of  |No Fixed Assefs made available 1o RP by the
[Praspect apees & Seventy Thres Paisa Only) | FL i Propany Typs:Arsa easurng Property frea: 315 fiver a5sets are located Suspended Director
M Ankt Dutt, Mosher Pride 05-Jan-2026, Rs 4126543 480~ | Al thaf pece and parcal of She praperty being: Bultup Praperty bearing ko, I e e — I
Health Cars. Mrs, Rakhi | {Rupees Forty Gine Lakh Twerty Six |98 L Jnr,'}dummgfr,}__ ,{ﬁagrﬁ,hé:,_m%g e e el bl {’g‘% Chﬂ CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED 5. |Instalied capacity of main products!  [NA.
(Prospect Ko IL1M30723) | Thousand Five Hundred Forty Thrae i vilage Hestsal, Lowny known a3 Motan Girden, in Bioca- M, Uliam la Corporate office: Chola Crest, Super B, C54 & C55, 4, Thiru Vi Ka Industrial Estate 1 SEMVIGES
Rupess & Forty Nina Paize Only) | Nagar, New Dl 110059 Anea Admeasuring fr 5% FL): Proparty Typs: : - ; 3 : - PR : 6. |Quartity ard value of main productss A per the Audited Financial Statemant for the
Land Area, Buit Up Avea Propertyrea: 441,00 882 00 e e Guindy, Chennai-600 032 ol gt el Sl [ :
Wiss Sneha Shiivasiava | U-Jan-202, Rs.3454273.48 |AD Ihal piece and parcel of o proparly being, Fiat Mo, 1928, area . SOPNCEES SR I BT el yoaL | PERLEC YA vehios O 800 alotrts,
Mrs. Meera Rani Merma | (Rupees. Thirly Two Lakh Fifty Four |measuring 70.8 Sq.metar an 1qr:ulﬂ: floor siluq‘gc in’ Indrapureen [Sipra E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES i REVENUE from operation was Nil
e A P f&'ﬁﬁj‘: D B han i T B i o et heeat oy el L oy E-Auction sale notice of 15 days for sale of immovable assets under the Securitisation and Reconstruction of Financial 7. |Wamber of employessy workmen |
Wr. Ramash Kumar Ramesh | 06-Jan-2026, Rs.TET418,05- |Al Mai piece and parcel of tha properly being Froepity Comprised i Assets and Enforcement of Security Interest Act, 2002 read with provise to Rule 8(6) of the Security Interest (Enforcement) 8. |Further detais including last avasiable | Further details can be soaght theaugh an email
Chuta mhr.lﬁ r.ir.rh.aﬂ'.r-ir;mE !i_FI.u[!EF.R EF-.uer- Lakh Sikly Sevan r-’.heu?ra.ﬁﬁmir I::;hamgj 1%?%9; & Kils |:::-.132-.'11':61;12',,5iuf.?|_|ed Rules. 2002, linancial staterments. (with schedubes) |on cirpdccoal @hgmail.com
L104 hausand Four Hundred Eight [ wna han Magar, Garhl Kesri, witin M.C. Limits Gasr h e ; :
TR . q.,;fﬁ:,-,ﬁ.s.': h.lr:l-u::h,,- rf,:k ?yisligr-':,‘lr:-ﬂ %gﬂgﬂ- ,;gh:a;u-.:_.raz 131211:3;,.1E;|;.3:~;3rampng |I.:Il§q ;Ir}?%:-r;wen,,- Matice is hareby given 1o the PUBLIC IN GENERAL and in partcular to the Borrower(s) and Guaranlor(s) indscated n COLUMN (A) that the below ol l';i":' 5'53:5-2.5[5 of eradilors are
4 | Type:Ama._Admeasuring Property Area: 531 described immovable property(lies) described in COLUMN (C) Mortgaged / Charged to the secured creditor the CONSTRUCTIVE /| PHYSICAL |avallable at URL: : I : :
Tﬁllé?&dﬁrlh?;eclrﬁigshﬂ ‘:_Ir?: Enrﬂrln'.;:.?érs j ;‘:ﬂ:ﬁi iﬁﬁnﬁnhrﬁ:ﬂ E;'%E ratrrul;m l:ﬂl"ﬂt;ill:;g;in; rr::lﬂhhgérr?he rrlllilli:;fl:lﬁ'[;r'-}-"-“f;;'? 'E‘T"]' POSSESSION of which has been laken as described in COLUMM (D) by the Authorized O icer of Housing CHOLAMANDALAM INVESTMENT AND 3. El'ﬁ'bd't" 1':" riE‘.E-E-DI;‘.IE;_II'I al;'li'ht‘i:”t; EIIgII:IIIIl'yll:rrlerlil for pms'g'z;““ rEE'E'"‘"'ml ,
g Qi Emonin LA Pl i AL [P P i L1 Towed | TR, Werthin W5 Ol Dubacaidmn & Th il L X = g ; ; i . i P Al T " b T ki i 18 I ] ha i i gy )%
make paymentof e lotal oulstanding amount ngeser wilh urther interest by the resoective Borrower! Co-Barrower, ARCIL shaf be consirained FIP:JAP-!EE COMPANY LIMITED Sacured Creditor, will be sold on “As iz Where is®, *As is what " and “Whatever there is* as per datails mentioned ::alfarl:nsl:hu‘ml.lllﬂ‘ _f i) OF the LOde &5 ;Fﬂﬂ;:;ﬂ“f’::wiﬁg |1'-:3Ii:;L|:Hn?rrI|ﬂ B
to Eaka nis 1‘3|_¢,-rure-F'||j[crtemT||_1l-:'f?Eun.jl'|l:,- |'1Iel'a'951updm:lraper;es.l?adas-:rbﬁt‘&::J.-E,i'.—'.;ﬁrﬁea'e;sn;_lalngtaksnt."-:lrl;dﬂlze E:‘i'l'r:IIJI:E in ather bedow - 7 B fl -1 = =113 (2 203 (5!
MENNETS &S prescnoed Under iha Ack Brd e nalas made nereunoar, Yo ame put o noniss ha Sa8 MIOFIGE 08 Can e EEME] UpQn DRYyMENT - i . i | i A i i i " [ < [ f AST Oaie 108 MeCal EEprgssian
of th Bl g-m;.'mrm.mh;qgrhﬁr wilh costs. changes ﬁ“‘“ﬂxl-:""-"ﬁﬁﬁ-I'Itl.rrvle:gpb-l,-.ﬁ.l'r:“ﬁl ?'"}"il"-ﬂ h,;_,-.-"-,:!m.:_.'.j_-gmprp_m.l.:ahm .;'||'r|r:.'!:r:|=-_ fai L_.H,: MNobice |5 -'1E|'Etl_|l' FVEN h.: Iﬂﬂl'l'l:lwer I MEI’["{,‘EQC‘TI.E,-. IEQE.I heir, |E§I:¢I:':=.-‘§f'?5E'."-1ah'- = .".I‘-':E':|I'IET H.-'H:"'A'n‘ o unﬁpmm] EXRECULON 3, a.l:l.l'l'lllnﬁl.'.'ﬂ’.l:lrl_ﬂ.ll_ e P p
auction or privalte Ireaty for ransfer by way of sale. as detalled n Section 13E) of the SARFAES] Acl : : successons) and assgnds) of the raspective Borower(s) / Morlgagor(s) (Sinca deceased). as the case may be indicated in COLLMN [A) under Rule A e
Take riote H'Lar||:I-11ﬁrn5 Ir:fS- 1IH {13 ol the SARFAES! Act, vou are hanaby resiraimed fom franshemng andfor dealing with e Secured Propenies B(6) of the Security Interest |Enforcement) Rules 2002 11.{Date of issue of provesiana slof 2302 2026
inanyy ranies by way ol S, lease of m any e mannes : 2 ; / : prospedtive resalubion apphoants
: For detaied erms & condiions of the sale, please refer to the link provided in CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY - s
ASSET RECONSTRUCTION COMPANY {INDIA) LT, L] 18 1c] L E&H [8] 13.| Date of issue of final listof 10.03.2026
CIN Na.-UBS909MH2002PLC1 34384 | Website: www ardil.con SR. LOAN ACCOUNT NO. Ois. DUES | DESCRIPTIONOFTHE | = RESERVE DATE OF srospBCtive resolition appicants
Registered Office: The Ruby, 10ih Floor, 20 Sanapat Bapal Marg, Dadar (West), Mumbar-400028. Tal: +31 2265581300 NO. NAMES OF TO BE IMMOVABLE PROPERTY/ | S &= PRICE (IN ¥) AUCTION 1] Eatrlnfvissu s nful'.urmari i 75 A POE
BORROWER(S) RECOVERED SECURED ASSET = g EARNEST & TIME [ mer;:-:randuﬂ eI'.-aIua*iuLn rmadrix and o
| | . | 1
b ET;’AI ?Hﬁtlf Adltya Birla Housmg Finance Limited I?:.f,:::-.‘;:{{:; 'r {E:E:T';E" BEF:::EITH . request [':'r resﬂlftltur- pliﬂL:-i o
] rspective resolution applicanis
Registered Office- Indian Rayon Compound, Veraval, Gujarat — Loan Alc. Nofs). : HLZBAGRODO0Z3841 Rs.20,14 449/~ | Al that piece and parcel of | Rs. 1536140/ 17-02-2026 15 -EasTFII:Ia[P i iuﬂmiesir?:ljl‘rl:d : 1404 7006
. — 362266 Branch Office:- No N/17, 1St Floor, Vijaya Building 1. | 1. MriMrs, Viresh Baghel (Rupees | residential house foied area | (Rupees Fileen Lakh|  from 02.00 Yookt atsing:. =
Barakhamba Road, New Delhi - 110001 2. MriMrs, Ramnath ADIRAM Twenty Lakhs | of 98.03 Sq. Mir, Khasra| o  [Thirly Eight Thousend| PM. to 04.00 = .i::m.,...,.ﬂn.ifrj.l.r--.. rm [T P povomn
APPENDIX IV[See Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002] 3. MriMrs. Munni RAMNATH Fourteen | No31 B Situated at Mauza| 2 | Une Hundred Ninely | .M. {with | E”:":JESE Eﬂlﬂ; II nJ ik R T
Possession Notice(for Immovable Property) 4. MriMrs. BEERENDRA RAMNATH Thausand Four | Keharai, Tehsil and Dist - | &3 Oniy) automated = Di”fﬁss'?f:h“ '“v”iﬁ‘[ s T T T
. v | A . 2 fin 7.:Detalls of the corporate debtor's opy o .adhaar Memarandum
Whereas, the undersigned being the authorized officer of Aditya Birla Housing Finance Limited st SHMHIM%RMSJHGH I"!w:lrl:vz F':"r:i" fgra, Uttar Pradesh EEE':":_” E Rs. 1336149 ARG ¢ P B ! A 5-"24':] - i .!' !
TV X . ) ) Al gt SHIVMAGAR COOP HOUSIMNG SOCEITY | Mne Ok dea | And Bounded On: -« East-| = , E miniitas registration status as MEME certifecate provided by Suspended Director
under the Securitization and Reconstruction of Financial Assets and Enforcement of Security R 4 ! g Errereal {Rupeas One Lakh _ afid Hill 30.06.2022 and no furiher updits
: . . . ST IKUVADVARCAD RAJKOT RAJKOT, GREEN as on Piot of Bant Kurmar., - Wast. - R : each in terms WS vaiid Bl aid no further update
Interest Act, 2002 (54 of 2002) and in exercise of powers conferred under Section 13(12) read with LAND CHOKDI, Rajkot, GUJARAT - 360003 16-04.2025 | Cther Piot.. » Narth: - Read & 1 Fifty Threa Thousand ol e it provided by Ihé Suspandad Directo
Rule 3 of the Security Interest (Enforc.emen'F) Rules, 2902 |§su'ed a demand notice calling upon the Also sl House siluated at: Meers: Vihar. Maiza Mir. Wids & Exit. » Sauth: - | EE:lIE::JIng:TdI Biscureili Satya Frakish Guphh
t)r:)err:avi\:je:]soici)c;epay the amount mentioned in the notice within 60 days from the date of receipt of Kehrai, Tehsd and Distt. Agra 262001 Othar Pat. . Tyl IBBUIPA-0011P-P00T7/2017-18111234
L . L . 1. INSPECTION DATE & TIME : 14.02.2026. KBDS & Co. 808,Eros Apariment,
The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the 56 Nehru Place. New Delhi-110019
ici i i i i 2. MINIMUM BID INCREMENT AMOUNT : ¥ 10,000/- kot
public in general that the undersigned has taken Possession of the property described herein ' Date: 79.01.2026 AFA Valid till: 31.12.2026
below in exercise of the powers conferred on him/her under Section 13(4) of the said act read with 4. EMD AMDURT SUBMISSION ON OR BEFORE : 16.02.2026 1ill 5 PM Place: New Dalhi For Mis. Des Cee Coal Carriers Private Limited
rul8 the Security Interest (Enforcement) Rules, 2002. For detailed terms- and conditions of the sale, please refer to the link provided on the website of the Secured Creditor ie.
The borrowers in partiFuIar gnd public in gengral is he'reby cautioned not to deal .with '-che hitps:/iwww.cholamandalam.com and www.auctionfocus.in.
zmp?rty ;nd any L.de.a“:g: with the pmpefrty will be ZUEJTCt to t:‘aj charge ?\f the A‘é'tya Birla * Together with further inferest as applicable in terms of loan agreement with, Incidental expenses, cosls, charges elc. Incurred up o the
wttention is muited £0 the provisions of sub-section 8 of Section 13 of the act in respect of time ot cipaeé s o yesntontiered) -
iyveirieslBetlaauio i sepcure J aseets ’ P For any assistance related toinspection of the prapeny, or for oblaining the Bid document and for any othes queries, please getin touch - Fnﬂ.th; :DI.:!HH EFEf"HE 'il'“:“ 3;: sﬂsJI
: : with Mr. Amardeep Gautam Contact Number 9258035557 and Email : amardeepgautam@chola.murugappa.com. Mr, Pawan egd. A/D. Dasti Failing which by Publication
1. Name of Borrower: KUNDAN KUMAR & SONMATI DEVI : i L
Outstanding: Rs. 33,89,039.00/- (Rupees Thirty Three Lakh Eighty Nine Thousand Thirty Nine Only) Kumar Nagar Contact Number 3828193006 Email : pawankumamn@chnla.murugapea.m:r} U-Tﬁlﬁ;l::'ﬁ of CHDL.JH.MHDALAH oFFICE OF THE HEGO“ER\F OFFICER-I/"“
Demand notice Dated: 18/11/2025 Date of Possession: 27.01.2026 INVESTMENT AND FINANCE COMPANY LIMITED to the best of Knowledge and information of the Authorzed Officer of B.I,s REGO HY .I. I E HI .I, 1
Description of the Immovable Property EHELAMAHEALA.M IH‘I’ESTMEHT AND FINANCE COMPAMY LIMITED there are no encumbrances in fE‘EpE‘:-i of the abave DE vE H BUNAL D L {DH )
All T_hat Piece And Parcel Of Plot No. 40 Out Of Khasra No. 40/12, Plot Area Of 45 Sg.Yd. Situated Immaovable properties /secured Assels. 4th Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001
In Village Hastsal, Known As Defence Colony, Mohan Garden, Uttam Nagar, Delhi 110059 And Diate: 28092028 &0i- AUTHORIZED OFFICER
Bounded As: East: Part Of Plot West: Part Of Plot North: Part Of Plot South: Gali Piace: Agra For CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED (ﬂ}
2. Name of Borrower: SANDEEP SINGH NEGI & RESHMA RAWAT NOTICE UNDER SECTIONS 25T0 28 OF THE RECOVERY OF DEBTS & BANKRUPTCY
Outstanding: Rs. 40,48,804.00/- (Rupees Forty Lakh Forty Eight Thousand Eight Hundred Four Only) ACT, 1993 AND RULE 2 OF SECOND SCHEDULETO THE INCOMETAX ACT, 1961,
Demand notice Dated: 19/11/2025 Date of Possession: 27.01.2026 TRC /2082022 Date: 20.11.2025
Description of the Immovable Property i CRIHUM HOUSING FINANCE LIMITED | Coccrcd S NoTicr CENTRAL BANK OF INDIA
All That Piece And Parcel Of Second Floor, Front Side, Lhs, Pvt No.11, Without Roof/ With Comman P SNTI"l Registered Office:- 6th floor , B- Building ,Ganga Trueno business (For Immovable
Terrace Rights, Property Bearing Plot No. 59/1, Land Area Measuring 90 Sq. Yds. I.E., 75.24 Sq. Mtr,, e park, Lohegaon, Pune -411014. Property) Versus
&UthOf K(?asdra NC:' 1le/ 17{(1’ ; 'tbatfced A&V'llagz Raz%pT;.thluggégD e\llr\'/'.titaée Deslh" ”C/T_:c’:yh Kgov;’(n CAS Whereas, the undersigned being the Authorised Officer of Grihum Housing Finance Limited herein after referred as Secured Creditor of the above Corporate/ M/S ASIAN TRADING ELECTRIC WORKS
p Ok.an s ar ené nG o¢ da_FII | a? agar, b el\('\.' Z " With C ! F?ek. maR. ha ¢ Al ac W_a; Register office under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter referred as the To,
Sar Ng >pace, Lin f‘”? dog : oTrg?n ar m.gh rea Wit irp mon‘l'ar ;;g ”'go t;' ong Wit "said Act") and in exercise of the powers conferred under Section 13 (12) of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules 2002,]  |{CD1.) M/S ASIANTRADING ELECTRIC WORKS THROUGH ITS PROPRIETOR
eparate Water Tank Fitted On Roof Of Top, With Common Lift Facility & All Other Common | isqq 4 demand notice below dated calling upon the below Borrowers to repay the amount mentioned in the notice within 60 days from the date of receipt of Plol Mo.37 & 58 Modem City, Village - Sadullabad, Tehsil Loni,
Faciliteis, In Main Entrance Gate, Passage & Staircase, Alongwith Undivided, Indivisible And the said notice. The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned has District - Ghaziabad,
Impartible Ownership Rights In The Said Free Hold Property, Along With Proportionate Rights Of The | - }en possession of the property described herein below in exercise of powers conferred on him/ her under Section 13 (4) of the said Act read with Rule 8 off | (€D 2.) SYEDAZADALIZAIDI S,/0 SYEDYAQOOB ALIZAIDI
Land, Beneath The Same, Alonghwith All Other Facilities Of The Said Property, And With Other the said rules of the Security Interest Enforcement Rules 2002 on the dates as mentioned herein below B-4{176. Yamuna Vihar Delhi-110053;
Common Facilities, Of The Building, Alongwith Undivided, Indivisible And Impartible Owner Ship | I7he horrowers in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be sub- (CD3.) NISHATANJUM W/0 SYEDAZADALIZAIDI,
Rights Under The Said Property & The Other Floor Owner In The Said Building, And Which Is Bounded ject to the charge of secured Creditor the amount and interest thereon. The borrower's attention is invited to provisions of sub-section (8) of section B-4/176 Yamuna Vihar. Delhi-110053,
As Under:- North:- Others Plot South:- Society Road East:- Middle Lhs Flar West:- Road 15 Ft. 13 of the Act, in respect of time available, to redeem the secured assets. Details of Property taken in possession are herein below. (CD4.) SURENDERKUMARSINGHS,/0 GANGASINGH
3. Name of Borrower: SAMEER GAUR, NEETU GAUR & SAMEER UDYOG Sr D — P Boceecsionl Date of statuto T 3 4 KashmirH Ralail Marq. Dethi-110001
Outstanding: Rs. 93,26,374.19/- (Rupees Ninety Three Lakh Twenty Six Thousand Three Hundred No. Name of Borrowers escription of Property taken Date | Demand Notic;y Amount in Demand Notice (Rs.)  NASTHTHF FIOUSE, rayd)l Maeg, Liesni-
Seventy Four and Paise Nineteen Only) ! Al That Piece And Parcel Of The Freehold 1. This is to notify that as per the Recovery Certificate issued in pursuance of ordars
Demand notice Dated: 14/11/2025. . Date of Possession: 27.01.2026 Residential Property. Bearing Unique No. Loan No. LAP0652200000005033660 passad by the Pfﬂﬂ-idiﬂg ﬂ-‘f‘ﬁ:arr DEBTS RECOVERY THIEUH%_L DELHI
‘ Description of the Immovable Property ‘ ﬁuo)éﬁ%%l_Arg%M&aSL:“&g 621S5q'}Z|r|dSNKh%Vg?2t Rs.2835938/- (DRT 1) in an amount of Rs.20,33,847/- (Rupees Twenty Lakh Thirty Three
All That Piece And Parcel Of Eptwe Third Floor (With Roof/Terrace nghts) of Free-HgId BU|It-Up LAXMAN SINGH, 30.11 16a8 s 17US8. 00.18/1’ 6I0a 2(4)1./2 1 (Rupees Twenty Eight Lakh Thirty Thousand Eight Hundred Forty Seven Only) atong with pendentefiits and
Property No.C-20, Area Measuring 188 Sq.Yds (157.19 Sq.Mts.), Along With One Car Parking Rights In SEEMA SINGH, (3-11), (8-0), (8-0), (6-0), (1- Five Thousand Nine Hundred fliturs interest @12% w.e.f. 10/06/2011 Ul realization and costs of Rs.23,000.00
Stilt Parking Area, Situated In The Layout Plan Of The Chander Nagar Co-Op. House Building Society 1.. BHUPINDER 16), 2 (1-0), 8/1(0-10), 8/2 (-10), 13 (8-0), 14123/01/2026| 11/11/2025 Thirty Eight Only) payable (Rupees Twenty Three Thousand Only) has bacome due against you (Joini
Ltd., Known As Chander Nagar, Janak Puri, New Delhi, Delhi-110058 And Bounded As: East: Service CHAUHAN goz(’al\r?:ISt'ZNl(\)/l.afllfs’O};I”g/{\lZ(ZZZ?_([eZ-125)I,VILC;;[2| as on 11/11/2025 Eﬂdpseewerﬂllju'l'Full':.'-'LII'I'IitHI."':I Against you oIty
. Wi : i : . C- : . C- , . 4 ! along with ; : : - .
kane-1>-Et.WideWest: Road. 30 Fi-Wide-North: Plot-flo.C-21 South: Rlot-No-C-12 Situated At Waka Mauja Sohna, Tehsil Sohna interest % Zv é5 till 2. You are hereby directed to pay the above sumwithin 15 days of the receipts of the
4. Name of Borrower: JASMEET SIINGH & RAJINDER KAUR ot : interest @ .09 p.a.u [ ! J i ]
. And District Gurugram, Haryana, (Hereinafter natice, failing which the recovery shall be made in accordance with the Recove
Outstanding: Rs. 1,24,20,443.00/- (R One Crore T Four Lakh T Thousand F - the realization. Lol y U
HUtf:ltand Forty Thres On ) /- (Rupees Gne Crore Twenty Four faih Twenty Thousand Fout Refered.To 45 The _Said Bronertyl. of Debls Due to Banks and Financial Institutions Act, 1993 and Rules
unared For ree On -
Demand not?/ce Dated: 18/11/2025 Date of Possession: 27.01.2026 . Loan No. HL0031H12100022 there under.,
Description of the Immovable Property KAMAL KUMAR , , Twenty Seven Thousand Five Hundred ' ¥ ; [ ] L Ihep ¥0 :
All That Piece And Parcel Of Built-Up Third Floor With Roof/Terrace Rights Out Of Above Said Built- DIXIT 98 Measuring 86.59 Sq,Housing Board Ninety Only) payable as on 11/11/2025 on or before the next date of hearing.
i - i [ i ’ i PNE : 4, You are hereby ordered lo appear before the undersigned on 26,/02,/2026 at
Up Freehold Property Bearing No.B-15, Area Measuring 150 Sq. Yards, Situated In The Area Of Village TANU DIXIT Colony Sector 18 Faridabad Haryana 121002 along with interest @ 17.65 p.a. till the ou are ¥ op | S0z,
Bassai Darapur, In The Abadi Of Janta Colony, Shivaji Vihar, Near Raghubir Nagar, New Delhi-110027, 2. U *  |Faridabad Haryana 121002 Faridabad| 23/01/2026| 11/11/2025 realization. 10:30A.M. for further proceedings.
Duly Fitted With Lift, Separate Meters & Connection Of Electricity, Water, Common Sewer & SANTOSH DIXIT, Haryana 121002 India, House No. 99 In The Loan No. HL0031GDWL00000258 5. Inaddition iothe sum aforesaid, you will alsa be liable to pay:;
Submersible Connections In Working Orders, With 25% Share In Stilt Of Area Measuring 150 Sq. JYOTI PRAKASH ’ ' Rs.355370/- (Rupees Three Lakh Fifty Five {a) Such interasts as is payable for the pericd commencing immediately after this
Yards For One Car & One Twowheeler Parking Of The Said Property, With Proportionate Rights In The North, 60 Feet In The East, Road To The Thousand Three Hundred Seventy Only) naotice of the certificate / execution procesdings.
Freehold Land Underneath And With Common Rights To Use Lift, Ingress & Egress, Common Staircase South, House No. 97 To The West. . payable as on 11/11/?025 along Wi.th () All costs, charges and expenses incurred in respect of the service of this
& Passage, Common Entrance, With All Its Fittings And Fixtures Installed Thereto, Including Wooden, interest @ 16.22 p.a. till the realization. nitics dnd wamants and athar pracesses and all other proceedings taken for
Sanitary And Electrical Etc, With All Its Rights, Interest, Deposits, Easements, Title, Options, Privileges, All That Piece And Parcel Of The Residential Loan No. LAP0399200000005008572 recovering the ameunt due
Appurtenance Attached Thereto And Bounded As: East: Plot No. B-16 West: Plot No. B-14 North: Plot No. B-167, Land Area Measuring 35 Sq Rs. 615767/- (Rupees Six Lakh Fifteen Gi AR ' : ) .
’ . : nen under my hand and the seal of the Tribunal, on this date; 20/11/2025.
Road South: Road. MOHD RASHID, |yargs |E. 29.26 Sq, Meters, Out Of Khasra Thousand Seven Hundred SixtySeven Only) Traes RAVINDER KUMAR T0
5. Name of Borrower: KAVITA JUGNU KUMAR & JUGNU KUMAR SANA 20- 1300FLVS|:tuate% In Ja(}Nahgr Park, CL0|0_ny 24/01/2026| 11/11/2025 | ﬁayabggﬁ 3or31511l11lt2_|(|12tﬁ alonrg v:ith SEAL OF sy mm’ﬂ"‘ “It
Outstanding: Rs. 13,78,708.71/- (Rupees Thirteen Lakh Seventy Eight Thousand Seven Hundred Eight rea llage rasonda, rargana Loni , interes -9 p.a. lill the realization. COURT .
andl Paise Seventy One ) J- (Rupees Thi VO FIETE Thofisand seven HEnered e 3. Tehsil & District Ghaziabad, Uttar Pradesh, Loan No. HL00399200000005002788 DEBTS RECOVERY TRIBUNAL DELHI (DRT 1)
Demand notice Dated: 17/11/2025 Date of Possession: 27.01.2026 201006 "(Herelnafter Called The. Salq Rs'- 1696-24”- (Rupees Sixteen Lakh COFY TO: EFMIBBHH'_]"“:H’ Hashmere?aieﬁranch. Delhi-110006. )
. Property"). Boundaries As Under: West NinetySix Thousand Two Hundred ¥ il i )
. ou are directed that the payment made, if any, by the Certificate Debtor{s) be
Description of the Immovable Property Other Property, East -Road 10 Feet Wide, FourtyOne Only) payable as on 11/11/2025 el i lidag tofall da i Feiits e
All That Piece And Parcel Of The Property Situated In North Part Of Plot No 30, Hadbast No. 63, Khata South- House Of Gupta, North - House Of along with interest @ 12.1 p.a. till the credited to the consolidated account of all debts cue in ihis case from the Cerlificate
No. 96, Min 103 Khasra No. 18//17,18, Measuring 65 Sq Yard Situated At Vasanti Maa Colony, Vill. Manjeet. realization. Debtor{s) and the Recovery Officer kep! posted 1wﬁh‘-he payment position rﬁgulﬂ;rlr-
Babyal, Teh. & Distt, Ambala, Haryana, 133001, And Bounded As: North: - 38 Feet Bhuja And Plot No. Note: In any case if there is any difference between the contents of local language publication and English newspaper publication, The consolidated account 5o maintained will be subject (o the venﬁ-:almr?ﬂ: the
31 Land Of Other South: 40 Feet Bhuja And House Smt. Santosh Devi East: -15 Feet Bhuja And Road the Content, of the English newspaper language published in Financial Express shall be prevail. HE'I"-"ET}T C?'EWET- You are further directed to submit Hup to date ‘-"-fﬁtﬂmﬂﬂ': of the
West: 15 Feet Bhuja And House Gopal Krishan Dass : : ; - tatal claim in respect of the above matter and full details of property parficulars
. : Place: Delhi Sd/- Authorised Officer wharsron le setovany of ifie dabitis o berads
Date : 27.01.2026 Authorised Officer|  |Dated: 29-01-2026 Grihum Housing Finance Limited Note: Strike out whi E‘r plnealr
Place : DELHI Aditya Birla Housing Finance Limited f 7 e = chever is not applicabla.
epaperiinancialexXpress.com :
o @ o® @ o® © New Delhi o® @
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Press Trust Of India

NEW DELHI: The Supreme
Court on Wednesday
flagged concern over state
governments not com-
plying with its directions
to enhance their stray
dog sterilisation capac-
ity, saying, “They are all
building castles in the
air” A bench of Justices
Vikram Nath, Sandeep
Mehta and N V Anjaria,
which commenced hear-
ing states’ submissions
on compliance of its ear-
lier directions, expressed
its unhappiness over the
progress and said they
were engaged in “storytell-
ing”. Senior advocate Gau-
rav Agarwal, who has been
appointed amicus curiae
in the matter, summa-
rised the initiatives taken
by different states, while
flagging the deficiencies.
He pointed out that some
states have taken steps in
consonance with the top
court’s direction, but there
was still a long way to go
for total compliance.

The governments will
have to step up animal
birth control (ABC) facili-
ties, ramp up sterilisation
of stray dogs, set up dog
pounds (animal shelters),
fence up institutional
areas and remove stray
animals from roads and
highways, the advocate

said.

BUILDING CASTLE IN THE AIR

SC irked over stray dog
order non-compliance

SC slams states for ‘storytelling” over poor progress.

Court flags five-year lapse in
stray animal norms

The court also flagged
concerns over the non-im-
plementation of norms
on stray animals for the
last five years. Earlier, the
apex court said it would
not go into the allegations
of harassment of women
dog feeders and caregivers
by purported anti-feeder
vigilantes since it was a
law and order issue, and
the aggrieved persons
could lodge FIRs about it.
It also refused to go into
the claims about certain
derogatory remarks being
made about women on the

LIGHT

Court declined
to examine alleged
derogatory remarks on
women.

to designated shelters after
due sterilisation and vac-
cination. It had also said
stray dogs picked up shall
not be released back to
their original place.

R-Day in
Sambalpur
Rly Div

: &)-' an Bk ik st
S
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SAMBALPUR: East Coast
Railway, Sambalpur Division
observed the 77th Repub-
lic Day at Railway Stadium,
Sambalpur where Subash C
Chaudhary, Divisional, East
Coast Railway, Sambalpur
unfurled the National Flag
and took the ceremonial
salute from Railway Protec-
tion Force contingents, NCC,
Bharat Scouts & Guides.
Addressing to the gathering
Chaudhary said that Sam-
balpur Division is striving
hard to provide safe and
efficient train services with
better passenger amenities

‘No gold-plated silver medals
to retiring officials’

Press Trust Of India

Railways to reuse
available silver
medals for other
activities.

NEW DELHI: The Railway
Ministry has discontin-
ued the practice of pre-
senting gold-plated silver
medals to retiring offi-
cials from Wednesday
onwards. “The practice
of presenting Gold-plated
Silver Medals to retiring
Railway officials may be
discontinued. The Sil-
ver Medals, which are
already procured/avail-
able in stock with Rail-
ways, may be accounted
for and suitably used for
other activities, redress-

ing their utilisation con-
cerns,” a ministry circular
addressed to the heads
of all zonal railways and
production units said.
Although the circular did
not provide any reason,
officials raised various
concerns, including poor
medal quality supplied by
outsourced vendors and
cost-cutting measures as
silver has become very
expensive. “There have
been a couple of cases
in the past few years in
which the silver in the
medals supplied by the
vendors was of very poor
quality or even fake. This
might be one of the con-
cerns to discontinue the
practice,” a senior official
said. “As the cost of silver
has gone up several times

in the past 20 years, there
seems to be an effort to
cut down unnecessary
expenditure,” another
official said. Almost 20
years ago in March 2006,
the ministry had decided
to present all railway ser-
vants who seek voluntary
retirement or superan-
nuate in normal course
with a gold-plated silver
medal weighing around
20 grams. Initially, the
medal was designed
with the Indian Railways
logo on one side along
with the name or logo of
the concerned railway
zone or production unit
(PU) on the other side.
The expenditure was
placed under the head
of ‘Unclassified miscella-
neous’.

and he also highlighted
the performance of Sam-
balpur Division i.e., Earn-
ing of the division from
April 2025 to Dec 2025 is
2398.03 crores which is an
increase of 4.25% in com-
parison to corresponding
period of previous year.
The freight loading of
18.17 MillionTonnes was
achieved from April 2025
to December 2025 which is
9.39% more over the corre-
sponding period of the last

year.

issue. Taking note of the
“alarming rise” in dog-
bite incidents within
institutional areas such
as educational institu-
tions, hospitals and rail-
way stations, the apex
court on November 7
directed relocation of
stray canines forthwith

BJP functionary quits, man
writes letter in blood to PM

Press Trust Of India

RAEBARELIL:  Protests
against the new UGC
rules intensified in Uttar
Pradesh on Wednesday,
with large-scale demon-
strations reported from
Deoria, an agitator writ-
ing a letter to the prime

lash from several quar-
ters, with many claiming
that the UGC Regulations
2026 could be misused
to foment caste-based
discontent and vitiate
the academic environ-
ment. In Deoria, thou-
sands of people staged a
sit-in on the district court

against the Centre and
the state government.
The demonstrators,
who marched from the
Subhash Chowk to the
Collectorate, raised
slogans outside the dis-
trict magistrate’s office
and later blocked the
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SHOULD BE RECOGNIZED BY

SANAUR RAHMAN

NEAR MASJID, TARBAHAR,

IT IS INFORMED TO THE
GENERAL PUBLIC THAT
'S RAHMAN S/0 MD ABDUL

NO.15, NEAR MASJID,
TARBAHAR, BILASPUR
(C.G.)-495001 HAVE
CHANGED MY OLD NAME
S RAHMAN S/0 MD ABDUL
SALEEM, SO IN FUTURE |
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RAHMAN S/0 MD ABDUL
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GOVERNMENT AND OTHER
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BLOCK SHEELA PARK-Il, NEAR with pendentellite and future interest @ 12% 7 '[;'tfres}l 7 sional Tstor 53023076
w.e.f. 02/07/2021 till realization and costs of Rs. .|Date of issue of provisional lis! 02.
MASJID CHOWK, RAJKISHORE 92000 (Rupees Ninety Two Thousands Only), prospective resolution applicants
NAGAR, LINGIYADIH, PO SECL | |and whereas the said has not been paid, the | 12 [| ast date for submission of 268.02.2026
undersigned has ordered the sale of abiections to provisional list
BILASPUR C.G. 495006 HAVE undermentioned immovable / | ble TS 0 provsn
property. 13.|Date of issue of final list of 10.03.2026
CHANGED MY OLD NAME PATRI | |2 vou are hereby informed that the 04/02/2026 prospective resolution applicants
VENKAT SRINIVAS RAO S/0 at 10.30 A.M. has been fixed for drawingup the | |14.|Date of issue of information 15.03.2026
BATRI VeI SUBB A RAD 55 fh""""’??f"“ of sale ?e“ddl Sgr.“i”ﬂ s e memorandum, evaluation matrix and
A eredl. You are reques’ 0 Dring [o the nolice .
of the undersigned any encumbrances, request [Pr resolutlpn plans_ to
IN FUTURE | SHOULD BE charges, claims or liabilities attached to the said prospective resolution applicants
properties or any portion thereof, 15.{Last date for submission of 14.04.2026
RECOGNIZED BY MY NEW NAME Specification of property:-Immovable resolution plans
Property (Residentiali, Khasta No.- 17012 (Part T - : :
PATRI VENKAT SRINIWAS RAO ofO1d Knasta Now170/1). Laluram Colony, Near. | | 10+ P0cess emailid to submit Cirpdccoali @gmail.com
S/ PATRI VENKAT SUBBARAO | |NewBus Stand, P11 No0 Ward No.2 Saket || Enngﬁssé?;ﬂf '"TETES‘M - e ST
Magar Ward, Mouja-Korba R.1.C.. Teh, & Distt.- | Details of the corporate debtor's opy of Udyog Aadhaar Memorandum
IN ALL GOVERNMENT AND Korba C.G. having Plot Area of 4360 sqft registration status as MSME certificate provided by Suspended Director
OTHER DOCUMENTS. belonging to Defendant No.-2 i.e. Shri Bajrang was valid till 30.06.2022 and no further update

PATRI VENKAT SRINIWAS RAO

FLAT NO.401,F-BLOCK SHEELA PARK-HI,

LINGIYADIH, PO SECL BILASPUR C.G. 435006

Fly Reed A D. Dadi failing which by Publication
OFFICE OF THE RECOVERY OFFICER-LAI
DERTS RECOVERY TRIBUNAL JABALPUR
2nd & 3rd Floor. Sanchar Vikas Bhavan (BSM., Building),
Near Head Post Office Residency Road, Jabalpur, 482001 MP.
NOTICE FOR SETTLING A SALE
PROCLAMATION UNDER RULE 53 OF THE
SECOND SCHEDULE TO THE INCOME TAX
ACT. 1961 READ WITH THE RECOVERY OF
DEBTS & BANKRUPTCY ACT. 1993.
RC/240/2025 26-11-2025
BANK OF INDIA
Verse
M/S. OM AUTOMOBILES THROUGH ITS
PROP.-BAJRANG LAL JAISWAL

To,

(CDI) W/S. OMAUTOMOBILES THROUGH ITS
PROP.-BAJRANG LAL JAISWAL, NEAR NEW
BUS STAND, TRANSPORT NAGAR, KORBA
(C.G.)-495677.

(CD2) MR. BAJRANG JAISWAL S/O. SHRI
KANLJAIYALAL JAISWAL, H.NO.456, LALURAM
COLONY. TRANSPORT MNAGAR, KORBA
(C.G.)-495677

(CD3) MR. KANHAIYALAL JAISWAL S/0. SHRI
LAKHAPAT LAL JAISWAL, H.NO.456, LALURAM
COLONY, TRANSPORT NAGAR, KORBA, (C.G.)-
495677.

Whereas you the was ordered by the Presiding
Officer of DEBTS RECOVERY TRIBUNAL
JABALPUR who had issued the Recovery
Cenificate dated 14/09/2025 in OA/553/2021 to
pay to the Applicant Bank(s) Financial
Institution(s) Name of applicant, the sum of Rs.
8975774.30 (Rupees Eighty Nine Lakhs

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
DEE CEE COAL CARRIERS PRIVATE LIMITED
OPERATING IN TRANSPORTATION AND LOGISTICS INDUSTRY (OPERATING IN COAL MINES FOR
TRANSPORTATION OF COAL AND OB REMOVAL) AT CHHATTISGARH AND MADHYA PRADESH
(Under sub-regulation (1) of reg| 36A of the y and Bankruptcy Board of India
(Insok Process for Corp Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. |Name of the corporate debtor along |[Dee Cee Coal Carriers Private Limited

with PAN & CIN/ LLP No. PAN: AACCDI006G

CIN: U10101DL2008PTC177579

5-193, Pandav Nagar, East Delhi, New Delhi,

2. |Address of the registered office

India, 110092
3. |URL of website No active website exists
4, |Details of place where majority of  [No Fixed Assets made available to RP by the
fixed assets are located Suspended Director
5. |Installed capacity of main products/ |N.A.

services
6. |Quantity and value of main products/
services sold in last financial year

As per the Audited Financial Statement for the
Financial year 2023-2024 and 2024-25,

R from operation was Nil

Nil

Further details can be sought through an email
on cirpdecoall @gmail.com

7. [Number of employees/ workmen

8. |Further details including last available
financial statements (with schedules)
of two years, lists of creditors are
available at URL:

9. |Eligibility for resolution applicants
under section 25(2)(h) of the Code is
available at URL:

Eligibility criteria for prospective resolution
applicant can be obtained through an email to
the RP on cirpdccoall @gmail.com

Lal Jaiswal Sfo. Shri Kanhaiya Lal Jaiswal.
Given under my hand and the seal of the
Tribunal, on this date: 26/11/2025.

Neelesh Kumar Awadhlya
Recovery Officer-ll
Debts Recovery Tribunal
Gowt. of India, Ministry of Finance
Jabalpur (M.P. & C.G. States)

provided by the Suspended Director.
Satya Praksah Gupta
IBBI/IPA-001/IP-P00737/2017-18/11234

KBDS & Co. 808,Eros Apartment,

56 Nehru Place, New Delhi-110019

AFA Valid till: 31.12.2026

For Mis. Dee Cee Coal Carriers Private Limited

Date: 29.01.2026
Place: New Delhi

road outside the dis-

minister with his blood remises, raising slogans trict court. AU S C
in Kavshambi, and & BIp o onE S0 @i AU SMALL FINANCE BANK LIMITED a scheduied commerciat sanky
functionary quitting his IT IS INFORMED TO THE . s  Regd. Office: 19-A, Dhuleshwar Garden, Ajmer Road, leur -302001 (CIN:L36911RJ1996PLC011381)
post in Racbareli. The row | [URETNIROIIZS VAL T WTRHI NN | GENERAL PUBLIC THAT I APPENDIX IV [SEE RULE 8()] POSSESSION NOTICE i
erupted after the Univer- Rishabh Tirth Sakti, Distt ; Sakti, Phone : 9329611111 | A PARVEEN W/O SANAUR Whereas, T‘nle underls‘.lgne&lj being the Authorized Officer of the Al:.l Small Finance Bank Limited (A Schefiuled Cf:lmmercml Bank) under the Seoum_lzahon and

. .. . ihataii i E.mail G Reconstruction of Financial Assets and Enforcement of Security Interest [Act, 2002 (54 of 2002)] and in exercise of powers conferred under section 13 (12)
sity Grants Commission Web ; www. shribalajicollege.in, E-mail : salasarsakti@gmail.com

. RAHMAN RESIDENT OF read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued demand notice on the date as mentioned below calling upon the borrowers to repay

(UGC) on January 13 noti- - APPOINTMENTS < WARD NO.15. NEAR MASJID the amount mentioned in the said notice within 60 days from the date of receipt of the said notice as per the details given in below table: -
fied the new resulations Applications are invited for D.Pharmacy and B.Pharmacy courses from eligible <19, ’ )

Wi it 5 dat ’ candidates for the following post. TARBAHAR, BILASPUR Name of Borrower/Co-Borrower/ | 13(2) Notice Description of Mortgaged Property Paasizess‘fm
making It mandatory Prof Associate | Assistant (C.G.)-495001 HAVE Mortgagor/Guarantor/Loan Afc No. Date & Amount Taken
for all higher education To1essor | professor | Professor - T
institution: nsti = P i P . CHANGED MY OLD NAME (Loan A/C No.) L9001070236142377 & 6-Nov-25 Rs. 5,02,373/- All That Part And Parcel Of Residential/Commercial Property Land / | 23-Jan-26

stitutions to constitute Ls‘;lpeciallzatlon oh Pharn‘:aceutlcs, Pharmaceutical Chemistry, A PARVEEN W/O SANAUR L9001070538814782, Smt. Ramala Dhimar |  Rs. Five Lakh Two Thousand Three | Building / Structure And Fixtures Properly Situated At - Kh No 778/104
eq'ul.ty committees com- armacognosy, Fharmaco 09)'] (Smt. Ramala Dhimar & Legal Heir Of Late Hundred Seventy-Three Only & P.H No 60, Vill.- Bathagaon, Teh.& Dist.- Raipur, Chhattisgarh
prising members from ® Qualification, Experience and pay scale as per : PCl New Delhi and State RAHMAN, SO IN FUTURE | Shri Bharat Dhimar - Borrower), Raju Rs. 2,22,332)- Rs. Two Lakh Twenty- | Admeasuring 1205 Sgft East: Land Of Dev Kumar, West: Land Of
OBC, SC and ST communi- Govt., CSVTU Bhilai, norms. SHOULD BE RECOGNIZED BY | || Phimar ( Legal Heir Of Late Shri Bharat Two Thousand Three Hundred Thirty- Lalit, North: Road, South: Ashish Land
ties to address complaints ® Qualified and interested candidates should sent Their Resumes along DPhimer = Bomovwer) Two Only as on 6-Nov-25
of discrimination and with relevant, testimonial & passport size photo by Email within 15 days MENEW NANE AZhA {Loan A/C No.) L9001060727798298, 15-Sep-25  Rs. 11,80,451/- All That Part And Parcel Of ResidentialCommercial Property Land / | 28-Jan-26
promote inclusion. The form the dated of publication of this advertisement Director RAHMAN W/O SANAUR Raju Mishra {(Borrower), Mannu Mishra Rs. Eleven Lakh Eighty Building / Structure And Fixtures Property Situated At- Khasra No 346/1,
move has drawn ' back Email : sal Kti il Shri Balali College of RAHMAN IN ALL (Co-Borrower) Thousand Four Hundred Fifty-One | 346-9, Vill- Darogamuda, Teh & Dist- Raigarh, CG. Admeasuring 2798
- mail : salasarsakti@gmail.com i i : i : : g
@g Pharmaceutical Sciences GOVERNMENT AND OTHER Only as on 11-Sep-25 Saft. East: Way Left By Seller, West:20 Feet Way Left By Seller, North:
DOCUMENTS Land Of Vachspati, South: 10 Feet Way Left By Seller
) The borrower having failed to repay the amount, therefore notice is hereby given to the borrower and the public in general that the undersigned has taken possession of
GAUR ILA the property described herein above mentioned table in exercise of powers conferred on him/her under section 13(4) of the said [Act 2002] read with Rule 8 of the said
‘ ~ A z R A R A rule on the date mentioned in the above table. “The borrower's attention is Invited to provisions of sub section (8) of section 13 of the Act read with rule 8 (6), in respect of
POSSESSION NOTICE (For Immovable Properties H MAN time available, i.e. 30 days from this intimation, toredeem the secured assets.” ’ i Rhhmges
[Under Rule-8(1) of Security Interest (Enforcement) Rules, 2002] WARD NO.15 R A : ] : : ) ; ) ;
Whereas, The undersigned being the Authorised Officer of the Punjab National Bank, under the Securitization and A9, The borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge
Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of Powers conferred under NEAR MASJID, TARBAHAR, ofthe AU Small Finance Bank Limited (A Scheduled Commercial Bank) for the amount and interest thereon mentioned in the above table.
section 13(2) read with the Security Interest (Enforcement) Rules 2002 issued Demand Notice on the dates, mentioned against BILASPUR (C.G.) - 495001 Date :20/0%/2028 ) ol
each Account (given below) calling uponthe Borrowers/ Guarantors / Mortgagers to repay the amount as mentioned against each Place : Chattisgarh Authorised Officer AU Small Finance Bank Limited
account within 60 days from the date of notices / date of receipt of the said notices. The Borrowers/ Guarantors / Mortgagers - - - - -
having failed ta repay the amount, notice is hereby given to the Borrowers/ Guarantors / Mortgagers and the on this below mention JANA SMALL FINANCE BANK | Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
date, Public in general that the undersigned has taken Symbolic possession of the property described herein below in exercise of 1A Scheduled Commercial Bark) | Challaghatta, Bangalore-560071. Branch Office: Malay Heights 1st Floor, Above IDBI Bank, In Front of RBI, Mahadevghat Road, Sundar Nagar, Raipur (C.G.)-492001.

powers conferred on him/her under sub-section (4) of section 13 of the said Act read with rule 8 of the Security Interest
Enforcement Rules, 2002 on the date mentioned below.

The Borrower's / Guarantors' / Mortgager's attention is invited to provisions of sub-section (8) of section 13 of the Act in
respect of time available to redeem the secured assets.

The Borrowers/ Guarantors / Mortgagers in particular and the public in general is hereby cautioned not to deal with the
properties and any dealings with the property/ies will be subject to the charge of Punjab National Bank for the amounts and

E-AUCTION NOTICE
PUBLIC NOTICE FOR SALE THROUGH E-AUCTION UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT (SARFAESI ACT) 2002, READ WITH PROVISO RULE 8(6) & 9 OF SECURITY INTEREST (ENFORCEMENT) RULES 2002.

The undersigned as authorised officer of Jana Small Finance Bank Limited has taken possession of the following property in exercise of powers conferred under section 13(4) of the SARFAESI ACT.
The Borrower in particular and public at large are informed that online auction (e-auction) of the mortgage property in the below mentioned account for realisation of dues of the Bank will be held on

interestthereon. "AS IS WHERE IS BASIS" and "AS IS WHAT IS BASIS" on the date as prescribed as here under.
sl Branch Name/ Name & Date of Demand & Outstanding Description of Immovable Sr. | Loan Account tans oo L Date of | Present Outstanding Dew & T_|me o Reserve Price in ROl oy Da?te end Last Date, Time & Place for
Date of Possession Amount No Number Bosrowed) 132 " |possession balance as on Mepaceone INR Dsposit (EMD) Time of Submission of Bid
No. Add. of the Borrower Notice Properly : Co-Borrower/ Guarantor | Notice the property in INR E-Auction
1. | Branch: JANJGIR- 189610 30.10.2025 EM of Residential Plot Registered in name of 1 1) Mr. Navin Kumar Rs.13,68,199.23 Rs.7,83,486/- 1 2 17.02.2026 before 05.00 PM
RAM Narayan and Mrs. Rajeshwari N 15’44’504'01 Smt. Rajeshwari w/o Ram Narayan situtated Shrivastav, Slo. Vijay (Rupees Thirteen Lakh 14.02.2026 (Rupees Seven [Rn.?pse:: 'g:?;nw 18’{%2026 Jana Small Finance Bank Limited,
w/o Ram Narayan. 21.01.2026 |+ Intt. & Other Chorges | 4t of part of Kh no. 1904/2, Plot no S-133 Shrivastav, Sixty Eight Thousand 09.00 AM Lakh Eighty : Malay Heights, 1st Floor, Above
45099420008843 2) Mrs. Purni 18.08.2025 | 03.11.2025 One Hundred Ninety Ni Three Th d Eight Thousand 11,00 AM IDBI Bank. In front of REI
D.bTanishqa area: 787.63 sqft at Seoni Champa, RNM & Tehsil Champa, Dist: Janjgir Champa (CG) Vide Registered Sale deed dated ) Mrs. Purnima ne Hundred Ninety Nine to ree fhiousan Three Hundred to ank, In front of RBI,
21/02/2024 vide bookno 1 volume 3292 pages 38410 441 with document no. CG 2023-24-166-1-2034. Shyssaveales, Wo. Novin and Twenly Thiee Paise | gs3pm [ fourkundred | oo NineOny) | ozo0pm |  Mehadevghat Road, Sundar
Boundaries as per Sale Deed: NORTH: Plot No E-134, SOUTH: Plot no E-132, EAST: Plot No E-124, West: Road. umar Shrivastav Only) as of 22.01.2026 Eighty Six Only) Nagar, Raipur (C.G.)-492001.
| Branch: KORBA- 071010 Em of residential Plot/Flat No LIG 35/B Property Description/ Schedule: All that piece and parcel of diverted land bearing Plot No.42, total admeasuring area of 1319 Sq.ft. (122.583 Sq.mitrs.), Out of Khasra No.82/2, situated at Gokul Nagar Ward, New
2 Shri Umashanker Yadav s/o Shri 04.07.2025 | ¢ 4,50,166.00 (ground r;ulgn I*.Heasurir?g 44_3: sqmy/ 4-:»7 Ward No.04, Mouja Ghuru, PH. No.24/61, Star No.9, Presently within the limits of Nagar Nigam Bilaspur (Previously in Grampanchayat Ghuru), R.N.M. Sakri, Vikas Khand Takhtpur, Tehsil Sakri & District Bilaspur
Ram Prasad Yadav. 21.01.2026 |+ Intt. & Other Charges sqft situated in CGH housing Board colony (C.G.). Bounded by: East by: Nistari Road, West by: Remaining Land of Seller, North by: Land of Tejkumar and South by: Remaining Land of Seller.

The properties are being held on "AS IS WHERE IS BASIS" & "AS IS WHAT IS BASIS" and the E-Auction will be conducted 'On Line'. All payments relating to purchase of above said property to be made in favour of
Jana Small Finance Bank. The auction will be conducted through the Bank's approved service provider Mis. 4 Closure at the web portal https:/fbankauctions.in & www.foreclosureindia.com. For more information
and For details, help, procedure and online fraining on e-auction, prospective bidders may contact Mis. 4 Closure; Contact Mr. Vikas Ketele, Contact Number: 8712637550, Email id: info@bankauctions.in /

Rampur, Korba, Tah & Dist: Korba. Boundaries as per registered Agreement to Sale dated 10/04/2017: North: 9 metre Road, South:
35D, East: 35A, West: open.

3. g:la.";:: :E:B&I%?aullu “ 18.07.2024 4 3,29.830.15 E":j ?'L re"gie;jnti?lr Ilies;dgn;i?!{yhd;\;_erteda:nt: vikas@bankauctions.in. For further details on terms and conditions to take part in e-auction proceedings and any for any query relating to property please contact Jana Small Finance Bank officers Mr. Ranjan Naik
Ewishen nee 21.01.2026 |+ Intt. & Other Charges K: U‘ISE !:|s1$ /4 n" : :_ﬁ. ng !Eh o (Mob. No.6362951653). To the best of knowledge and information of the Authorised Officer, there are no encumbrances on the properties. However the intending bidders should make their own independent inquiries
— 10 18- a1 {after. mutation Kh no. regarding the encumbrances, title of property put on prior to submitting their bid. No conditional bid will be accepted. This is also a notice to the above named Borrowers/ Guarantor's/ Mortgagors about e-auction

scheduled for the mortgaged properties. The Borrower/ Guarantor/ Martgagor are hereby notified to pay the sum as mentioned above along with up to date interest and ancillary expenses before the date of auction,
failing which the property will be sold and balance dues if any will be recovered with interest and cost.

Date: 29.01.2026, Place: Bilaspur

16/3 and 17/12) Plot no 03 Area: 904 sqft situated at Mouza- Lata Jamnipali Ward no. 43 PH no 33, RNM and Block- Katghora, Tah.-
katghora, Dist: Korba. Boundaries as per deed: NORTH: otherland, South- Road, East- Land no 4, West- Land no 2.

Date: 28.01.2026 Authorized Officer, Punjab National Bank

Place : Bilaspu

Sd/- Authorized Officer, Jana Small Finance Bank Limited
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2026 T U, e i e Hetpful Ayurvedic Medicine for Knee Pain, Shoulder Pain, Neck Pain, Back Pain, Wrist Pain, etc.
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